GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI,
OFFICE OF THE COMMISSIONER OF EXCISE, ENTT. & LUXURY TAX,
L-BLOCK, VIKAS BHAWAN, L.P. ESTATE, NEW DELHI-110002

No.F.1/Ex/PQ/2021-22/ (gg% Dated: 3.03.2021

To,
The Deputy Secretary (Question Branch)
Delhi Vidhan Sabha Secretariat,
Govt. of NCT of Delhi,
Old Secretariat, Delhi-110054.

Sub: Reply with respect to Un-starred Question No.112 raised by Sh.
Jitender Mahajan.

Sir,

Please refer to your letter No.F11(B-1) VI/2020-25/VSS/QB/3168 dated
17.03.2022 on the subject cited above. I am to enclose herewith reply of the above
mentioned question.

This issues with the prior approval of the Competent Authority.

Encl: As above. M

ASSISTANT COMMISSIONER (PQ)
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Period Liquor Seized(FL) Liquor Seized(IMFL) Liquor Seized(country liquor)
In Bottle In Liters Quantity of In Bottle In Liters Quantity of In Bottle In Liters Quantity of
spirit (in Itrs.) spirit (in Itrs.) spirit (in Itrs.)
2017-18 6619.50 4564.62 1985.85 124666.25 93493.68 40017.86 191258.25 wahh.m.mm, 40881.45
2018-19 45234.0 33925.0 13570.00 119546.25 89659..68 | 38374.34 200611.50 Hmopmmuww " | 42880.70
2019-20 1501.83 1426.37 570.55 129965.21 | 97439.90 | 41704.28 273068.77 204801.57 58368.44
2020-21 63807.50 5180.62 2072.25 64289.25 48216.93 | 20636.84 246129.75 185347.31 52823.98
2021-22 1617.00 1212.75 485.10 53098.50 39823.87 17044.62 155738.50° 116803.87 [°33289.10
Till 17-03-22
Total {1 55372.33 46709.36 | 18683.75 491565.46 368640.06 | 157777.94 1067806.77 |“800855.05 228243.67
Note For the calculation of quantity of spirit in liquor is taken as under :-

1) Foreign Liquor: 40% Vol/Vol

2) IMFL 4 42.8% Vol/Vol

3) Country Liguor: ~ 28.5% Vol/Vol
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Period Liquor seized (FL) Liquor seized (IMFL) Liquor seized (CL)
In Bottles | In Litres | Value of liquor | In Bottles | In Litres Value of liquor | In Bottles | In Litres Value of liquor

per bottle (In per bottle (In per bottle (In
Rupees) Rupees) . Rupees)

2017-18 6619.50 | 4964.62 1,32,39,000.00 | 124666.25 93499.68 4,98,66,500.00 | 191258.25 143443.68 | 2,29,50,960.00

2018-19 45234.00 | 33925.00 | 9,04,68,000.00 | 119546.25 89659.68 4,78,18,500.00 | 200611.50 150458.62 | 2,40,73,380.00

2019-20 1901.83 1426.37 38,03,660.00 129965.21 | 97439.90 5,19,86,084.00 | 273068.77 204801.57 | 3,27,68,252.40

2020-21 6907.50 5180.62 1,38,15,000.00 | 64285.25 48216.93 2,57,15,000.00 | 247129.75 185347.21 | 2,96,55,570.00

2021-2022 (Till 1617.00 1212.75 32,34,000.00 53098.50 38823.87 2,12,39,400.00 155738.50 116803.87 - 1,86,88,620.00

17.03.2022) :

Total 55,372.33 | 46,709.36 | 12,45,59,660.00 | 4,91,565.46 | 3,68,640.06 64,54,25,484.00 | 10,67,806.77 | 8,00,855.05 | 12,81,36,812.00

Note: For the calculation of value of liquor bottle, belowmentioned reference value per bottle of liquor istaken
Foreign Liquor —Rs. 2000/- per bottle
IMFL- Rs 400/- per bottle

Country Liquor- Rs. 120/- per bottle
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Detaus of Shops in which Show Cause Notice has been issued by Department after
Enforcement Survey

Zone No.

Licensee Name

Shop Address

M /s Bhagwati

Shop No-G-39, Plot No 813/1, G. T. Road,
Shahdara Delhion 11/02/2022 at 06:38

M/ s Bha gwali

Shop No-G-39, Plol No 813/1, G. T. Road,
Shahdara Dclhi on 14/02/2022 at

M/s JSN infratcch
LLP

Shop No. 18/2, GR FL, FF Radhcpuri
[6xt., Jagatpuri Chowk, De¢lhi- 110051

M/s Origin
Appliances Pvt. Ltd

Plot No. 1/1, Kh No. 478/396/87/1, GIF,
opposite Community Hall, main road,

M/s Path2way

Shop No. 19/553, Ground Floor & Itirst
IFloor, DDA Flats, Madangir, New Dclhi-
110062

M/s Bhagwati
Transformers Corp.

Shop No, C-105, Khasra No. 912/219,
Mauza ChandrawaliAlias , Shahdara

M/s Bhagwati
Transformers Corp

Shop No 603/11E, Moti Ram Road, Ram
Nagar, G.T. Road, Shahadara, Delhi

M /s Chanmect
Leasing and FFinance

Shop No. 884/2, 885, GF Singaporc
Building, Qutub Road, Sardar Bazar,

M /s Chanmecel
Leasing and Finance

Shop No. 24 & 25, GFF, Block I3,
community center Janakpuri, Delhi
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